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O  R  D  E  R 

16.12.2019  The appellant settled the matter with the Creditors and moved 

such proposal for settlement. The 'Committee of Creditors' will consider the same 

in terms of Section 12(A) of the Insolvency and Bankruptcy Code, 2016 and take 

appropriate steps.  

 In absence of any merit, we are not inclined to interfere with the impugned 

order dated 6th November, 2019 and allow the appellant to move before the 

'Committee of Creditors'. The appeal stands disposed of.  
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